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INDEFINITE      STRIKE     OF    LAWY-

ERS   IN   PUNJAB   AND      HARYANA 

HIGH     COURT        AND       DISTRICT 

COURTS 

SHRI    MOHINDER    SINGH    LATH-ER    
(Haryana);   Thank   you,       Madam. Madam,  
I   would   like to   draw   the   attention  of  
this  House   and  the  Govern-ment to the very  
serious situation which is   prevailing   in   
Haryana   and   Punjab toady.       For   over   a   
month  now,   all the   advocates   of  the   
Punjab   and  Haryana  High   Court   as well   
as   the   Dis-trict   Courts   there   are   on.   an   
indefinite strike.   The   administration      of       
justice! has   totally   failed   and   been   
paralysed. The situation is such that  the 
advocates now  are on war-path.  They  are 
coming to  Delhi   to   protest  before     
Parliment. Madam,,  their  grievance  is  that  
an   advocate,   Shri   Khulvant       Singh,       
along with his  wife   and   a  minor  child  
were murdered.  And     you see,  the  
allegation is  that  because   he  was   
defending  cer-tain   militants,   he was      
wiped   out   by the police.      As     the    
mother  and   the child were with him in the 
car, the car was   pushed   into   the   water 
along   with the occupants and the whole 
family was killed.      All the  advocates  are 
not demanding the moon. They are simply de-
manding   a judicial probe by  a  sitting judge 
of the High Court to And out the 
circumstances under which the advocate and 
his family  died. 

Earlier also, Madam two advocates died 
under suspicious circumstances in Punjab and 
similar allegations were levelled against the 
police. Advocates have 
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to perform sometimes some unpleasant 
duties. They plead for gentlemen.. They also 
plead for criminals and bad characters. It is 
their business. The Government is not 
treating the advocates properly. Rather they 
are being i rested very shabbily. They were 
com-petted to come to Delhi in their black 
robes to demand justice. As a matter ot fact, 
advocates are part and parcel of She 
administration of justice and they should   not  
be treated   like that. 

Madam, through you, I demand of the 
Government and appeal to Shri Balram 
Jakhar who is a senior Minister of the 
Cabinet—he comes from Haryana and 
Punjabi—that he should prevail upon the 
Punjab Government, to direct a judicial 
enquiry into the death of the advocates, 
especially of Shri Kushwant Singh, his wife 
and his child so that the truth can come out 
and the culprits can   be   brought   to   book. 

Thank you.   Madam. 
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